IIIGII COURT OF DELHI AT NEW DELHI

No._ §™MY  /Genl/DHC
R - Dated: \o\\\w
NOTICE

Jt is brought to the notice of all concerned that Hon’ble the Chief Justice, on the
rccommendation of the Committec Against Sexual Harassment of Women At Workplacce, has

been pleased to order as under: -

1. “That any anonymous complaint(s) regarding Sexual Harassment of Women at Workplace
shall not be cntertained;
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‘That complaints under the Sexual Harassment of Women at Workplace (Prevention,
Prohibition and Redressal) Act, 2013 shall be addressed to Mr. D.S. Bhandari, Officer on
Special-Duty (General/Administration), High-Court of Delhi, New Delhi, in writing: and

All proceedings emanating from the complaints made under the Sexual Harassment of
Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013 shall be treated
and dealt with confidentially.
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Ce (onH
7 (8.p.8 Premi)

Joint Registrar (Genl.)
For Registrar General

Vindst. No. \346%- 1 68/Genl /DHC Dated_\o\Hw

Copy forwarded for information to: -

.l Th.e \R'égi.étrqr:é_l;rﬁ-Secretary to Hon’ble the | With the reqﬁeéf%c?kinﬁly bring
Chicf Justice. the contents of the above Notice to
PA 1o the Registrar Genpu_l : the knowledge of the officials F
All Registrars, OSD, Joint Registrars, Deputy | working under their supervision. |
| Registrars, Assistant Registrars. AO(J)/Computer is further

4. | All AOJs, Court Masicls Private Secretarics and requestec_l to upload this Notice on

| Branch Incharge(s). : | the website of this Court. !
5.1 AOJ (Caretaking) With £equest to inform all the staff ’
-~ members working under him. ]
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6. N()tlce Board QutsideTEE Estd[)hsl;me;t-ﬁ?a{r}cl;
of this Court. }
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